
ENTRAL A.JMINISTRATi\JE TRI3UNAL 

U A N U L C RE 

hAlED THIS THE 10TH DAY OF JUNE, 1937 

Han' ble Shri Justice K.S. Puttaswamy,Vice—chairmar 

Present: 	 and 
Hon' ble Shri L.H.A. ke jc, Member (A) 

REJIU APPLICATILN NL3.64 to 77/87 

N.S. Krianaanni, 
Telephone Dee rator, 
Telephone Exchana, 
UelUaurn. 	••.. Aeclicant in k.A. No.64/87 

P.c. PatLi, 
Telephone Operator, 
Teleihone Exchanee, 	.... 	Applicant in 
Belgaum. 	 R.A.No.65/87. 

. I.P. 	Terant, 
Telephone 	Operator, 
Telephone 	xch.an, Aeplicant 	in 
hielUaum. . ... 	R.A.No.35/37 

• .0 • 	Lo<enie 
Telephone 	Operator, 
Telephone 	Exohen 	e, • . • 	Ae:elioait 	in 
U elaurn. N • A .Ne • a7 /87. 

U.N. 	jheie, 
Tel.ejhone 	Operator, 
1lehone 	Exchane, .•.. 	t;tioant 	in 
U elg a urn • R.A. 	No • 63 /3 7 

 5.3. 	Uaraiure, 
teleihone 	Operator, 
Telephone Exchane, .... 	Pi3plicant 	in 
Uel.irn N • 	.No . 

 Ms. 	P.M. 	N a h I sh i 
(5m1. 	J.F. 	Jambal) 
Telephone 	Operator, 
Telephone 	xchane, ...• 	Aeplicant 	in 
Ualaurn. 	I N.A.No.70/37 

B. 3.3. 	cuior, 
Teleohone Operator, 
Telephone Cxchenje, .... 	Aaelicant 	in 
3elaum. R.A.No.71/37. 

9. e.8. 	5hai<, 
lelaihone 	LeeLdor, 
I 	lephone 	xohane , . . . . 	Applicant 	in 

Uaum. H.A.No.7 2 /8 7. 

>, 
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Miss. 3.N. 8anekar 
(Mrs. S.R. Yadav), 
Telephone Oerator, 
Telephone Exchane 	.... 	Applicant in 

Bnlaum. 	 k.i.No.73/B7. 

N.S. Kadukar, 
Telephone Operator, 
Telephone Exchange, 	.... 	Applicant in 

3e1gaum. 	 R.A.No.74/37. 

12 L.M. Joshi, 
Telephone Operator, 	

Applicant in Telephone Exchange, 	0009 

del g a urn. 

R.U. 	Patl, 
Telephone Operator, 
Telephone Exchange, .... 	Applicant 	in 

..No.76/87. Belgaum. 

Ms. 	N.N. 	Joshi, 
(Mrs. 	P.U. 	Kulkarni), 
Telephone Operator, 
Telephone Exchange, .... 	Applicant 	in 

H.A.No.77/37. Belgaum. 

(Shri 	8.A.Narayana Prasad, Advocate). 

V. 

Union of India, 
By its Secretary, 
N/c Communication, 
New Delhi. 

The General Manager, 
Telecommunications, 
Karnataka Circle, 
uandhinagar, 
Bangalore-9. 

The Divisional Engineer, 
Telegraphs Engine ring Division, 
Hubli Division, Hubli. 

S.D. Kote Gowder, 
Telephone Operator, 
Telephone Exchange, 
Hire k e r u r. 

S.K. Gasti, 
Telephone Operator, 
Telehone Exchange, 
Rabkavi, 

Smt. K.S. Parvathi, 
Telephone Lpe rater, 
Telephone Exchange, 
Dagalkot. 

I 
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7. S.T. Nareal, 
Telephone Op rator, 
Telephone Exchane, 
Hole Alur. 

B. S.J. Shinde, 
Telehone Operator, 
Telephone Exchanye, 
Beljaum. 

y K.S. Kulkarni, 
Telephone Operator, 
Telephone Exchanje j  
B ci aum. 

10. K.N. Bodke, 
Telephone Operator, 
Telephone xchane, 
Belgaum. 

11 • \ .J . Upacihya , 
TranrniSoIcn A3sistant, 
Telephone Exchange, 
Belaum. 

12. K. Subbanna, 
telehone Operator, 
Telephone LExchange, 	.•.. Respondents common 
Belgaum. 	 in all the Aplications 

This alicaticn having come uo for hearing to—day 

Jice—cha3.rman made the following. 

L H U E R 

In these applictions made under Section 22(3)(f) 

of the Pdministratve Tribunals Act of 1935 0  tIie 

aiclicants .Ln .Nos. 1302-1315/86, which were transferred 

apltcations from the High Court of Karnataka nave souht 

for a revLew o our order made on 10.3.87 dismissing 

their aplicattons. 

2. 	Je dismissed the transferred applications on 

substantially two grounds viz., that the applicants 



MAW 

had not challaned tne earlier rankings assibneJ to them 

and their colleaues as on 1.7.1969 and that even otherwise 

in challenging the seniority lLc fjalised in 1971 there 

was a delay of more than 10 years. 

3. 	After hearin the counsel for the parties we dictated 

our order in the open court on 10.3.37 in their presence 

and the same has also been communicated to all the parties 

on 23.3.87. But these apalicat ions are filed before this 

Trtbunal on .6.87. without any application for condonation 

of delay. 

Jhen the period of limitation for these applications 

is comnuted foorï the date of order as that should be as 

required by Rule 17 of the Oenbral Administrative Tribunal 

(Procedure) Rules then they should have been presented on 

or before 1O..1.37. 	Even if we compute the coriod of 

the 
limitation from the date of communication of'order which 

is not the correct legal position vide Rule 17 of the 

Rules, then also these apilications should have jeen 

eresented on or bfare 23.1.37. But as noticed earlier, 

hese aJilicattons have heJn urasented before .is only 

on 5.6.37. Thus in makinb these applications, th Jre is 

a delay of i3 days. 	in the absence of an apalication 

for condonation of delay, they are liable to be dismissed 

as barred by tima. 

3nr L3 .. daryana PrasaJ , 1 ai ned counsel for the 

applicants however prays that the delay in £ilfn, the 

apol toab ions be condoned and the auplicat ions considered 

on merits. 
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an 
Je are of the view that /oral aplication for 

condonation of delay is not maintainable. But we will 

also assume that an oral condonation of delay is main-

tainable and examine the case on that basis. Even then 

we are or the v Law that every one of the reasons pleaded 

before us, do not justify us to condone the delay of 43 

iays in making the applications. From this it follows 

that these applications are liable to be dismissed as 

barred by time. 

Je have heaíd Shri Prasad on merits also. Je 

find that o'ir order examining all the principal contentions, 

does not suffer from any apparent error also tojustify 

us to review our earlier order. We do not also find any 

merit in these review applications. 

3. 	In the lLht of our aJove discussion, we hold that 

these aplications are liable to be rejected. We therefore 

reject these applications at the admission stae without 

notice to tne resnondents. 

j 	
Jice—chairni ~ OY) 

	
Mmber ( 

sr/Mrv. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH * * * * 

R.A.Nc,64 to 77/87 in 
A.No.1802 to 1815/86 

Applicant 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore— 560 038. 

- 
JtIt'i 	? 

Respondents 

N.P.Khanaganni & 13 Ore 
	

V /s. 	Socy., Mm. of Communications, N.D. 
and 11 Ore 

N.B.Khanaganni, 
!Tel.phone Operator, 
Telephone Exchan- e, 
Belgaum. 

P.B,Patil 
Telephone Operator, 
Telephone Exchange, 
Belgaum. 

I.P.Terani, 
Telephone Operator, 
Telephone Exchange, 
Be 1 a urn. 

E.B.Lckande, 
Telephone Operator, 
Telephone Exchnage, 
Belgaum. 

6.N,Bhave, 
Telephone Operator, 
Telephone Exchnage,, 
Belgaum. 

B.B.Shaik, 
Telephone Operator, 
Telephone Exchange, 
Belgaum. 

Mjss.S.N.adekar, 
(Mrs.S.R.Yadav), 
Telephone Uperatcr, 
Telephone Exchange, 
Belgaum. 

Ii. N..Kadukar, 
Telephone Operator, 
Telephone Exchange, 
Belgaum. 

L.M.Joshi, 
Telephone Operator, 
Telephone Exchnage, 
Belgaum. 

RE39 Patil, 
Telephone Operator, 
Telephone Exchnage, 
8.1 ga urn. 

6. S.S.Sarapure, 
Telephone Operator, 
Telephone Exchanoe, 
Belgaum. 

7.Ms. P.M,Mahjshj 
(Smt.V.P.Dambal), 
Telephone Operator, 
Telephone Exchance, 
Be 1 gaum. 

B. S,S.Gouder, 
Tlèephone Operator, 
Telephone Exchnage, 
Be 1 gaum. 

.M.N.Joshi, 
(Mrs. P.G.Kulkarni), 
Telephone Operator, 
Telephone Exchange, 
Belgaum. 

Shri.S.A.Narayana Prasad, Advocate 
C/c. Shri.H.R.Anantha Krishnamurthy, 
No.143, Infantry Rcad, 
Bangalore— 560 DCI. 
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uATED THIS THE 10TH DAY OF JJNE, 137 

Hon' ble Shri Justice K.S. Puttasuamy,\iice—Chairlflar 

Present: 	 and 

- Hon' ble Shri L.H.A. ke,o, Member (A) 

RflIE,J A?PLIATILN NLS.64 to 77/87 

N.B. Krianeanni, 
Telenhone Lerebcr, 
Telenhone Exchane, 
i e 1 a urn. 

P.J. Patl, 
Telephone Operator, 
Teleho.ne Lxchn,c, 
Be 1,aurn. 

. I.P. Terani, 
feleuhcna Operator, 
Telephone 
uB aj. 

. ...i. Lonie, 
Ta1ehcne [p :rator, 
Telephone Ex:nen, 
Uel.aum. 

ji. 	 ahaie, 
Telaihone Lcratcr, 
Tel :hone Exchana, 
3 ci a urn. 

S.S. Saraure, 
Te12]hone Lerator, 
Telephone Exchane, 
U ci a urn 

M. P.M. Nadsni 
(Smt. J.L. JamUal) 
Telenhone Lerator, 
Telephone ExohanHe, 
Uaiaurn. 

B. 5.5. uouier, 
Telephone Luratcr, 
Telephone Lxcnan.je, 
Uel,aurn. 

. u.B. Shaik, 
Telehone Uoeiatlor, 
Telephone Exchune, 
3 =l3aurn. 

Ajliant in L.i. No.64/87 

Applicant in 
R • A • No • 55/B?. 

AnJlicant in 
.•.. 	R.A.Nc.55/37 

Auli:a - t in 
0 • A • 	• 37 /a 7. 

iulicant in 
R.A. o.63 /37. 

Aniljcant in 

0-00 	Anplicant in 
R .A .No .70/B? 

P'rDlicant in 
R • A .No .71 /3?. 

Applicant in 
H .A .No .72/87. 
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10. 1iss. 3. • Bun ekar 
(Mrs. .h. Yaiai), 
Telephone Uerator, 
Telephone Exohane 	...• 	Au1icantin 

Bnlaurn. 	 . .Jo.7i37. 

Kaduar, 
T1ehona Unerutor, 
Telephone 	.... 	tjjlicant in 

3e1aum. 	 .A.Jo.74/7. 

2. L.M. Jcsni, 
Telaihone Lerator, 
Telephone xcnane, 	.... 	p] -i:antin 

:laum. 	 .73i37. 

PaYl, 
Telejhono 1jDerccr, 
Telehona L xci -n:, 	.•.. 	elicantin 

belaum. 	
r-75137 

14. 	fri S. F1 	Dcsn, 
çMrs. P.c. Kulkrni), 
Telephone Operator, 
Telephone xchane, 	.... •)olL:an in 

3e1ajm. 	 ..No . 77/e7. 

(Shri 3.A.arayana Prasad, Advocate). 

V. 

Union of India, 
By its Secretary, 
M/o Communication, 
New Delhi. 

The beneral 1anaer, 
Telecommunications, 
Karnataka Circle, 
Lanihinaar, 
Banalcre—. 

The Divisional Eninear, 
Teleraphs Eninerin Division, 
Hubli Division, Hubli. 

S.D. Kote Gouder, 
Telephone [nerator, 
Telehone Exchane, 
Hi rekerur. 

. S.K. Oasti, 
T.elejhone L3E Ibtor, 
Tale ehone Excanae, 
Rau<av 1.. 

6. '- , 	: : atni 

Taeen:Te Lch3ne, 
Baelcet. 
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7. E.T. Narel, 
Telephone Lparator, 
Te1ehone Exchane, 
Hole Alur. 

B. 	ShinJe, 
Telehone Loerator, 
Telephone Lxchane, 
B 	1 	a urn. 

<i1<ern, 
Teleohone Loe rater, 
Teleohcne xcaane, 

Tel ohone Loerator, 
T1eoncne <can, 

11 • 	.3 . Ltaa in ya 
Iran msicn s:ss:ant, 
Telaphone LYChane, 

Ijm. 

12. . 3ubbnnna, 
Teleohone Lperator, 
Teleohone xchane, 	.•.. keonJenbs comion 
t.eIaurn. 	 in all the Ao1icaticn 

This aoolicaticn having come um for hearing to—Jay 

1 ice—oha.rrnan miJo the fc11o1nt. 

0 

In tnese aolictions maJe under Section 223)(f) 

of the Administrative Triounals A:t of 1933, tue 

aaaltcants in ,.Nos. 1302-1313/36 9  uriich were transferred 

aplicaticns from the Hiri ourt of (arnataka nave souht 

for a review of our oreor made on 10.a.87 oLSm1sS1fl 
A 

- 

a 
	A 	terr aoplicatons. 

2. 	Je dlsmLssed the tIne r e  i,  a anilications on 

substantially two arouniLe 	. , -. 	tue aouiicents 
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had not challen.ed tne ealjer rankins assinei to them 

and their col1eaje: as on 1.7.1969 and that ever-i otherwise 

n challenin the seniority list fje1i5ei in 1971 there 

was a delay of more t1han 13 years. 

3. 	fter hearin3 the counsel for the uarties we dictated 

cur crier in che o:en court cm 13.3.37 in the ir ulesence 

ami tue same ha: alsc ien ocmmunioatei tc all tne earties 

on 23.3.3?. but these amulications are fitad cefore this 

Tr:unal on .6.37 ui:h:t ay a::ti:ation for c:ndcnation 

delay. 

Juen tie JCtiOd o limitation icr tn::e amoilications 

iS coToutBi from toe iata cf crier as tnat sculd oe as 

reijired by Rule 17 of the Oentral Pdrninistrativa Tribunal 

(Proc: ure) Rules then the/ should have been presented on 

or cefore 10.4.37. Even if jo comute the moriod f 

:he 
limitation from the icta of communication of order which 

is nct the correct leal position vi iC hula 17 of the 

Rules, then also these a?JlLcatons shojil nave jean 

orosented on or before 23.:4.37. 	but as noticei earlier, 

ihe:e a:nli:aticns have ceen Drescnted befc:a is only 

on 3.5.87. 	Thus in macin 	these amp li:aticns , 	:-re is 

a Jelay of 43 days. 	In tue absence of an apiication 

for condonation of delay, they are liable to be dismissed 

as barred by time. 

3. 	Shri S.P. Narayana Prasad, learned counsel for the 

apelicanbs however prays that the delay in filin the 

apjlications be condoned and the amplications considered 

on merits. 
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an 
Je are of the view that Loral  anplication for 

condcntion of delay is not maintainable. But we will 

also assume tnat an oral condonation of delay is main-

tainable and eamine the case on that basis. Even then 

we are o the view that every one cf the reasons pleaded 

before us, do not justify us to ccnJ:ne tie delay of 43 

days in making the anelicaticns. 	Frcm this it follows 

that tnese asilications are ilaile to be dismissed as 

horral by tine. 

Jhuie he:i 3hri Pr 	n nriLs also. Jo 

find tnat cur c)re: exaninin all the srincia1 contentions, 

does not suffcr from any anparent error also tojustify 

us to review our earlier order • Ja io not also find any 

merit in trese review apelications. 

3. 	In the lit of our a.oie Jiscussicn, we hold that 

these apelications are liable to be rejected. Je therefore 

reject these apnlications at the admission sbae without 

notice to tne r=sondents. 

/ 

Jice—'hairmf1 	\c') 
	

1 mber ( 	(o 

SECTION JOF 
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a 


